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).R .H.JENDRA MVZAD.. )EMBER .DMN) s In this application, Srnt.Hemangini 

Jena has prayed for a direction to be issued to the 

respondents to employ her on the ground that her husband, 

late Shri )chimta Jena had  rendered continuous services 

under Respondent No.5 and died in harness at the age of 

only 29. The applicant has been psaying for an appointment 

on compassionate ground sinc, the demise of her husband. 

2. 	The respondents have expressed certain 

difficulties in acceding to her request; firstly tht the 

minimuni educational qualification for any appointment in 

their organisation is a pass in VIII Class: secondly, some 

other cases for appointment under this category are said 

to be awai)ing clearance. Respondent 5 states that efforts 
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are being aide to try and accormnDdate her request by 

r.laxing the educational qualifications, if necessary. 

The Senior Standing Counsel for the respondents is 

hopeful that a decision possibly faveurable, may soon 

be taken, though he cannot foresee exactly how early 

the case would be settled. 

It has to be mentioned that the department 
to 

has done the right thing by disbursing the applicant 

all amounts due to her late husband. Thus it cannot be 

said that the respondents have been in any way withheld 

any due 	benefit to which the lady is entitled. 

ConsiderIng the fact that the applicant is a 

young widow, who has lost the main prop of her life at a 

very early age, and is, moreover, burdened with the 
responsibility of bringing up a young child, and also 

in view of the fact that she has been supplicating the 

authorities for a suitable Job for nearly five years, it 
15 

seems necessary that any help that proposed to be 

extended to her has to be rendered very early. The 

concerned authorities will ensure that an expeditious 

and Just decision is taken in the aitter. 

Taking into view the totality of circumstances 

of this Case as also the fact that she is evidently under 

considerable distress, it is directed that the applicant 

be provided with some suitable work on daily-wage basi5  

until such time that the next vacancy arises to absorb 

her regularly. While she is employed on daily wages,. it 

may be ensured that she gets the miaixnim in the scale 

of a reula group 'D' employee. This is in consonance 

J.L. 

0 
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with the view of the Supr.nie Court taken in a number 

of cases. I do not have the slightest doubt that the 

respondents, in er*aletjon and continuation of their 

demonstrated earlier fairness to the applicant,will 

consider her claims most sympathetically and extend 

to her whatever r.laxat ion are necessary in the matters 

of edati.nal qualification. The application is thus 

disposed of. 113 COsts. 	 I 
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